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a. 2266) ae fare, GHA, GATE 31, 2020/4TAT 9, 1942 

No. 2266] NEW DELHI, FRIDAY, JULY 31, 2020/SRAVANA 9, 1942 

arity atx Sarr WarerT 

(arftrsa fear) 

ae facet, 31 Wate, 2020 

Frat. 2560(a).— afta aca, arr afarry, 1953 (1953 a 29) Ht are 30 Ft Sa-aTeT (3) 

az (6) art yee orfteat ar vat ae ee ara (fra) faa arzer, 2003 +1 ait dotted Her few 

fread aettea ard 2, wary 

1. afera are aie ore (1) sat arte ar afte are are (foo) Faro (Hatta) ares, 

2020 = | 

(2) eters A yao At area HT Vga SPT 

2. ara (fora) fear areer, 2003, (Bra cas seek wears Yet aren HET WaT Z) A, faearT IT 

‘(ay eae oe Pafearfeas wea car aT, aa 

3454 GI/2020 (1)
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[17 3 (4) Sa] 
ara farratar & eo a oreaara eed foro cherie aos | 

agers | 

are (fora) FRET arezet, 2003 F At 3 (4) & aes aT 

arte: 

CPE RCOT WATT ATT oc ccceeseeeeeeee BIT oceccceseseseseseas Be FET TIT cc ceccceceseeeees 

TAT. ccc ccccecececeueessesevevseteesensveetessees ar are (eros) aT areet, 2003 sraerat  arefte fafa arr 

ait STP CPT STAT coe eset eens arg frctrare & are fate are (ae eVettatetaarata/eeree 

Avan) & Paatar Heo F oraare aed & fare waa art wfeepe Pat sar 21 

qe wars ara (fara) Pear ree 2003, 7 5 afta cede oorferart art 

SET, ATT ATS 

cfredienat srferar” | 

3. ae ara & wa 3 A, "500 feetara ofafea” erect & era, Vaart a are Ft arity carhtt 

SGT cece Prato (eearaterraata/eeree A arta)” seq ate eater fre scar | 

[war A. -57012 (13)/4/2020-ariiat—F] 

fares ara eat, er aa 

feo et ATS ATT HUTT ATT, ATT-IL , BUS 3, SI-as (ii) FHT. 1 (a), aha 1 waa, 

2003 art wenrfera fear war ar ate See Tear Perera ateeraTa are aarterst Pea TT 

(1) #at. 247 (a), arta 28 Heart, 2003; 

(2) Fat. 430 (a), ara 10 ater, 2003; 

(3) Tat. 270 (a), aera 27 Hea, 2004; 

(4) #1.a1.1170 (a), ate 20 aaezax, 2004; 

(5) #T.a.1017 (a), aa 15 Fars, 2005; 

(6) *T.8T.1012 (a), aera 15 are, 2015; 

(7) FLAT. 2688 (a1), arte 1 area, 2015; 

(8) ATA. 3319 (a), aa 25 azeaz, 2016;



(aT HVS 3(ii)] WT BT TATA | TATTOO 3 
  

(9) ra, 21 (a), aréha 3 TT, 2017; ae 

(10) #T.at, 2288 (a), athe 4 eH, 2018 | 

MINISTRY OF COMMERCE AND INDUSTRY 

(DEPARTMENT OF COMMERCE) 

NOTIFICATION 

New Delhi, the 31° July, 2020 

§.0.2560(E).—In exercise of the powers conferred by sub-sections (3) and (5) of section 30 of the Tea Act, 

1953 (29 of 1953), the Central Government hereby makes the following amendments further to amend the Tea 

(Marketing) Control Order, 2003, namely:- 

1. Short title and commencement.- (1) This order may be called the Tea (Marketing) Control (Amendment) 

Order, 2020. 

(2) It shall come into force on the date of its publication in the Official Gazette. 

2 In the Tea (Marketing) Control Order, 2003, (hereinafter referred to as the principal Order), for the existing 

Form ‘B’, the following Form shall be substituted, namely:- 

“FORM — B 

[See Paragraph 3(4)] 

Certificate of registration for carrying on business as manufacturer of tea. 

NOT transferable. 

Issued under paragraph 3(4) of the Tea (Marketing) Control Order, 2003. 

Certificate of Registration NO. ......ccccccceeeee rece eee 

Shri/Sarvshri 

  

eeeeseoeeessarneerueseiseeuasseeenecemnmeeseemen caste is/are hereby authorized to carry on the business of manufacturer of made 

teas (CTC/Orthodox/green/white tea/etc.) under the provisions of Tea (Marketing) Control Order, 2003 with an annual 

installed capacity of .................e Lakh kgs of made teas. 

This certificate shall continue to be valid until cancelled/suspended by the Registering Authority under 

paragraph 5 of the Tea (Marketing) Control Order, 2003. 

Deputy Chairman, Tea Board 
Registering Authority”. 

By In the principal Order, in Form L, after the words “500 kilograms per day”, the words “and the annual installed 

capacity is .............. kgs of made tea (CTC/Orthodox/green/white tea/etc.)” shall be inserted. 

[F. No. K-57012(13)/4/2020-PLANT-A] 

DIWAKAR NATH MISHRA, Jt. Secy.
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Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) 

vide $.O. 1(E), dated the I“ January, 2003 and SiSegeNe amended vide following notifications, Arnel 

(1) §.O. 247(E). dated the 28" February, 200 

(2) §.0. 430(E), dated 10" April, 2003; 

(3) S.0. 270(E), dated 27" February, 2004; 

(4) S.0. 1170(B), dated 20" October, 2004; 

(5) S.O. 1017(B), dated 15" July, 2005; 

(6) S.O. 1012(E), dated 15" April, 2015; 

(7) 8.0. 2688(E), dated 1“ October, 2015; 

(8) S.0. 3319(E), dated 25" October, 2016; 

(9) S.0. 21(E), dated 3“ January, 2017; and 

(10) $.0. 2288(B), dated 4" June, 2018 
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